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of t he proprietors of the company or its 
business premises. Besides confirming 
demands for Central Excise duty as mention-
ed above. appropriate amounts of penalty 
have also been levied on the company. 

As regards Income-tax, there is no case 
of eva~ion pending against M is. Niky-Tasha 
Pvt. Ltd. ; nor has any search been conduc-
ted by the lncoms-tax Department either at 
the residence of the proprietors of this 
company or its business premises during the 
last two years. 

Allocation of Controlled loth to States 

2258. SHRIMATI JAYANTI PATNAIK : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) the basis of a 1I0cation of controlled 
cloth made to different States during the 
last three years ; 

(b) whether some States have requested 
the centre for making hiaher allocation of 
controlled cloth to these States ID the 
coming years ; 

(c) if so, the allocation of controlled 
cloth proposed (0 be made to those States 
d ur ing 1984-85 ; and 

(d) the details thereof ? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RANJAN LASKAR) : (a) Al loca-
tion of controlled cloth was made to dif-
ferent States dllring the last three years 
mainly on the basis of population. 

(b) to (d) Yes, Sil , Some State Govern-
ments have represented for enhancement of 
their allocation on the basis of per capita 
income and the number of people li ving 
below the povel ty line , The matter is under 
the consideration of the Government. 
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Oluggling of Gont Skin tn j';epa I 

2261. SHRIMATI JAYANTI PATNAJK 1 

SHRI S .B SJDNAL : Will the 
Minister of FINANCE be pleased to 
state : 

(a) whelher it II a fact th ai the 
incidence of goat skin ~muggl ing to Nt'pal 
from India has inc reased in the last few 
months; 

(b) if so, the steps taken b) ove) nment 
to check the smuggling of goat skin from 
India; and 

(c) the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FJNANCE (SHRI S. M . 
KRISHNA) : (a) to (c) Reports received by 
the Government indicate that goat skin is 
one of the commodities sensi tive to smug-
gling from India to Nt·pal . 

Appropriate anti ·smuggling mea til es 
have been taken to check srr.uggling acti\'; t ies 
in the rf'g ion. Bi-latcl a 1 arrangements alw 




